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Heard both sides on C.P No .-1 67/2000

No.'11 61/99 in uhich respondents* order
dated 2B^4,199 uas ifiipugned>' uas disposed of by order
dated 1 Bpl 1^99,uith the agreanent of both parties
directing the respondents that in the eyent applicant
made a self-contained representation'F respondents

uould dispose of the same uithin 2 months of its

receip tF

Pursuant to above/ applicant did rep.resent
upon uhich by their order dated 20718^200 07 respondents
have uithdraun impugned order dated 2^4j99,'

Under the circumstance'/ the C.P does not

survive"/ During hearing applican t made certain
allegations against some functionaries in responc^nt
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organisation5^ This does not come uithin'^he s cope of

con temp t p ro ces din gs',1 If any grievance still surv/ives

it is open to applicant to agitate the same through

appropriate proceedings in accordance with lau^^ if

so adv/isecj^l

5?! Giving leave to applicant as aforesaid/ the

CP is dropped'i^ Notices discharged^
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